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By Shanker Raju, Member (J)1:

T presant 084 has b Filed iy the

goplicants claiming regular wages as admisszsible fo the

Laborstory dstants. The aspplicant has  filed a

similar Ofa 1207/2000 wheraelr WaS  macs

the same prawvaer

and in  the conspactus the Court dirscted the

.

pondaentzs to consider the olaim of the

appointment,//regularisation az Laboratory

13

to pass a8 speaking order. A ording to the learne:s

counasl  For the applicant, the respondaEnts are wet to

comply with the directions bw passing & speaking ordsr

=k

after considering their regularisation and grant

at par with the regular snplovess.  Sccording to



the applicants,: admittedly, they ars performing the

autiesz  of  lLaboratory Ssszistants. In my oonsiderso

wisw  the proper remedy befora the applicants  is - to

fils a Contempt FPetiti Instead of filing the present

O which would be barred by doctrine of  constructive

resjudicate.

. In the abowve circumsztances, the present DG
iz not maintainable and iz accordingly dismissed.
However, the applicantz are at liberty to azzail ainy’
ather remedy  in  accordance  with law. The O8 i
acocordingly dismissed. No costs.
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